®an

¥

IN THE CENTRAL ADMINISTRATIVE TR IBUNAL:HYDERABAD BENC

AT HYDERZBAD

C,A,N0,1224/93 Date of QOrder:30~-09-93
Between }

E,S.Savithri Kumari .s» Applicant

And

1)Divisional Railway Manager
Hyderabad (MG) Division,
South Central Railway,
Secunderabad-~500 371,

2)Gazetted Head Master,
Railway Boys High School,
North Lalaguda,
Secunderabad-~500 017,
- .o Respondents

Counsel for the Applicant Mr,V.Krishna Rao

L 13

Counsel for the Respondents Mr,N.R.Devraj,

5C for Railways

L L T

THE HON'BLE MR .JUSTICE.,V.NEELADKI RAC : VICE=-CHAIRMAN

THE HON'BLE MR.P.T.THIRUVENGADAM : MEMBER (ADMN.)

X Order passed by Mr.Justice,V.Neeladri Rao, VCX

The applicant pleads that she was selected to the

post of Asst.Teacher (English Medium) by a selection

committee and was appointed as Substitute Teacher on

B8-11-80 in the 2nd Respondentg school and she worked
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Alls ans &”QQHVLVJC”¢§;)Vv%u
continuously till 23-4-81 andJHL#ématgLy she was g

removed from service by order dt.22-4-93,

2. Thig Original Application was filec praying for

{" . . ‘
‘seting aside the order dt. 22-4-93 and to direct the res-

fram
pondents to reinstats himginto service with all con-

sequential benefits.

3. We held in OA 354/93 and batch that substitute
teachers have to be considered for regqular appointment
in regard to the vacancies that may exist after filling

up the posts by the candidates selected at the time of

- the Latest recruitment and also the vacancies which may

arise hy 31-12-94,

4, It is stated Por the applicant that the process
of recruitment is not yet over and there are vatancies
in the posts of teachers in variocus disciplines in

schools run by the various divisions of S5C Railways.

Se The schools ape re-opened in June, 1983, Already
[

three months slapsed after re-opening. This Tribunal

SRl 8} Lol L—u—u\"
can take the cognissmee that the studies of the gtudents

will be effected if teachers ars not there to take-up the

classes. Hence in view gf judgment dt,15-8-93 in
CA 354/93 and the Pactum of sufferance of the studies for

=

want of teachers we feel it just and perper to pass the
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The Divisional Railway Manager
Hyderabad(Ms) Division, S.C.Rly.
Secunderabad-374&. ' '

The Gazetted Head Master, Railway Boys High School,
North Lalaguda, Secunderabad-17.

One copy to Mr.v.Krishna Rao, Advocate, CAT.Hyd.
One copy to Mr.,N.RlDevraj, SC for Rlys. CAT.Hyd.
One copy to Library, CAT.Hyd,.

One spare copy.
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following ofder "1

. 1.3
- (i)Respondent No.1 hawe, to fill

. . up all vacancies in the posts of .
. . . ‘teachers/Asst.teachers other than.
those vacancies which need not .

be filled up for .want_of work load
3"‘-%"{/:5’ A v
or adequate ebaff from amongst
the substitute teacnhers/Asst.
subgtitute teachers who worked
in the school, on the bagis of
. . . df\m:ﬂw\‘j:-
their seniority u1se&?nd

discipline wise;

(ii) i t—has—te—Be—specufivd—that
“Ho-the said appointmant will be till
the new recruits join. If any of
such teachers have to be continued
till the commencement of summer
recessmest- in 1994 thair services
should not be dispengedwith for
that summer recessmeat, 0fcourse
if new rscruits are going to
join during summer,substitute
teachers will not have any right

to continue as per this order.

Be The case of the applicant has to be considered,
if her turn for reqularisation comes as per judgment

dt.16-8-93 in OA 354/93.

7 Original Application is ordered accordingly.

No costs, \\

RE= Mo A

(P.T.THIRUVENGADAM) (V.NEELADRI RAD) s
Member (A) Vice-Chairman §l

.h\

Dated: 30th September, 1993,
Dictated in Open Court, /

A avl/ : D-Q—P*:jld Rogafyancs y.




ooy

hadh . o

pvm

TYPED RBRY - OOMPARED BY o

CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE_TRfﬁUNgi
HYLERABAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICEV,MEETADRI RAO
VICE CHAIRMAN

- AND
THE HON'BLE sE<Bs TMEMBER(A)
| : AND )
THE HSW!BLE MP.TGHANTRASERFER~REDDY
MEMBER( JULL)
i . AND

{THE HON'BLE MR.P.T.TIRUVENGADAM:M(&)

.': :
fDated:s W - § -1993 “—

' \_.a’
ORBER/ JUDGMENT ¢

Ma»W«rA.NC;.
| in
0.a.No. \gawR3-
T.A.No. o (W.p, - )

Admitted and Interim directions
issued Co

Allowed,

Disposed of with directions
Dimissed, -
Dismissed as withdrawn
Diésmissed for default,
Rejected/Ordered,‘

No order as to costs.






